
STATE Vs. Talwinder Singh @ Sajan & Anr. 
FIR No.68/2021
U/s 420/188/201/120B/34 IPC, 
3 Epidemic Diseases Act & 3/7 The Essential Commodities Act 
PS Crime Branch 

22.06.2021

 In the scenario of Covid-19 pandemic, matter is taken
up  through  Video  Conferencing  hearing  in  compliance  of  the
directions  of  Hon’ble  High  Court  of  Delhi  and  direction  of  Ld.
District and Sessions Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
 Accused Talwinder Singh @ Sajan and Karn Puri are   
 stated to be in JC but not produced from JC. 
 Accused Jitender Kumar to be on court bail bail but not
 present today. 
 IO SI Mintu Singh through Video Conferencing.

 File perused. Heard. 

 Charge-sheet  alongwith  relevant  documents  gone

through. The material on record, prima facie, is sufficient to take

cognizance  against  the  accused  persons  for  alleged  offences

except 188 IPC as formal complaint u/s 195 CrPC on behalf  of

concerned  authority  has  not  been  filed  on  record.  Accordingly,

cognizance  of  the  offences  except  188  IPC mentioned  in  the

charge-sheet is taken against the accused persons.  

 It  has  been  submitted  by  the  IO  that  the  formal

complaint u/s 195 of CrPC is yet to be received. IO seeks some

more time for filing of the same. Heard. Allowed. 

 Let  P/Ws  be  issued  against  the  accused  persons,

namely, Talwinder Singh @ Sajan and Karan Puri and summons

be issued to the accused, namely, Jitender Kumar on 06.07.2021

for their appearance through VC. 



 IO is directed to supply the copies of the charge-sheet

to the accused in JC, preferably through electronic mode. 

 Jail Superintendent is directed to produce the accused

Talwinder  Singh  @  Sajan  and  Karam  Puri through  Video

Conferencing on court webex ID No.1763312235 as per rules. 

 Copy of the order be sent to Jail Superintendent as well

as IO concerned through electronic mode as per rules.

                                                              (Satvir Singh Lamba)        
                                                        Chief Metropolitan Magistrate   
                                                                  North: Rohini: Delhi        
                          22.06.2021



CC No.4205/2017
Narender Kumar Vs. Sandeep Bharti
CC No.4111/2017
Babli Vs. Sandeep Bharti

22.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed on behalf of applicant / convict

for  granting  benefit  u/s  427  Cr.P.C.  to  the  convict  in  CC

No.4205/2017 titled as Narender Singh Vs. Sandeep Bharti and

CC No.4111/2017 titled as Babli Vs. Sandeep Bharti.

As  per  the  report  of  Ahlmad,  the  case  file  of  CC

No.4111/2017  has  not  yet  received  back  from Ld.  Sessions

Court.

Keeping in view the same, let the matter be adjourned for

08.07.21 for further proceedings.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.06.2021



FIR No.017197/2020
PS Mahindra Park
U/s 379 IPC
State Vs. DL-6S BC 8306

22.06.2021
In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  calling  untrace  report  in  the

present case.

Perusal of record reveals that the present application is

pertaining to the PS Mahindra Park and Ld. ACMM (North) is

having jurisdiction of PS Mahindra Park. Meaning thereby, the

court of undersigned presently is not having jurisdiction to hear,

try  and  adjudicate  the   present  case.  Hence,  the  present

application  is  not  maintainable  at  this  forum  and  stands

disposed off  accordingly.  Applicant  is  at  liberty to  file  proper

application before the concerned court of having jurisdiction of

PS Mahindra Park.Copy of this order be sent to concerned Jail

Superintendent for further necessary action.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.06.2021



FIR No.423/2021
PS Alipur
U/s 33 1A/58 Delhi Ex. Act.
State Vs. Aslam

22.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Aslam.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 06.06.2021. It is further submitted that

nothing  was  recovered  from the  accused  and  he  has  been

falsely implicated in the present  case.  It  is  further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  no  purpose  will  be  served  by  keeping  the

applicant/accused in JC. In view of the outbreak of COVID-19

pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is



admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:

1. The applicant  /  accused will  not  jump the bail  and will

appear in the court regularly.

2. That accused shall not indulge into similar offence or any

other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences in any

manner. 

4. That in case of change of residential address, accused

shall intimate the court about the same within a week.

5. The accused shall  join  the investigations as and when

required by the IO.

6. The  accused  shall  provide  his  mobile  number  to  the

concerned IO/SHO on which accused may be  contacted,

if  required or necessary.  Accused shall  ensure that the

said number shall be kept active and switched on all the

times.

Application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.06.2021



FIR No. 85/2021
PS Alipur
U/s 323/341/379/392/411/34 IPC
State Vs. Amit

22.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of jamatalashi articles

filed on behalf of the accused.

Heard. Perused the reply filed by the IO.

It  is  stated  in  the  reply  that  IO  does  not  have  any

objection  for  the  release  of  the  Jamatalashi  articles  of  the

applcant. Accordingly, IO is directed to release the articles as

per the Personal Search memo, as per rules.

Application stands disposed of accordingly. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.06.2021



FIR No.0089/2021
PS Alipur
U/s 380/511/457/186/353/307/34 IPC
State Vs. Sunil

22.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  early  hearing  in  the  present

case.

It is submitted by the Ld. Counsel for the applicant that in

the  present  matter  chargesheet  has  already  been  filed  and

copy  of  the  same  has  been  supplied  to  the  accused  on

17.06.2021 and now the matter is fixed for 13.08.2021. 

Let  the  present  application  be  put  up  with  file  on

23.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.06.2021



FIR No.367/2021
PS Alipur
U/s 380/457/411 IPC
State Vs. Roshan Kumar

22.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Roshan Kumar.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 21.05.2021. It is further submitted that

accused is innocent and has not committed any offence. It is

further submitted that nothing was recovered from the accused

and he has been falsely implicated in the present case. It is

further  submitted  that  investigation  of  the  present  case  has

already  been  completed  and  no  purpose  will  be  served  by

keeping the applicant/accused in JC. In view of the outbreak of

COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.



Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is

admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:

1. The applicant  /  accused will  not  jump the bail  and will

appear in the court regularly.

2. That accused shall not indulge into similar offence or any

other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences in any

manner. 

4. That in case of change of residential address, accused

shall intimate the court about the same within a week.

5. The accused shall  join  the investigations as and when

required by the IO.

6. The  accused  shall  provide  his  mobile  number  to  the

concerned IO/SHO on which accused may be  contacted,

if  required or necessary.  Accused shall  ensure that the

said number shall be kept active and switched on all the

times.

Application stands disposed off.

Copy of the order be given dasti as prayed for. Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.06.2021



CC No.07/S/2021

M/s India Resurgence ARC Private Limited Vs. Poona 
Calcutta Road Carrier & Ors.

22.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the applicant 

Heard. Perused. 

This  is  an application filed  for  seeking  direction  to  the

respondent  to  remove  the  goods  and  articles  lying  in

mortgaged property bearing no.4 in Block D, Area Measuring

75 Sq. Yds, out of Khasra No.262/258/217/4, situated in the

area  of  Village  Bharola  Colony  known  as  Adarsh  Nagar  on

Rana  Property  No.D6,  West-Remaining  is  bounded  as  East

:Property No.D6, West: Remaining Portion of the said property,

North, North : Rana Pratap Road, South-Lane-10 Ft.

At this stage, Ld. Counsel for applicant seeks permission

to withdraw the present application with liberty to move fresh

application before appropriate forum, as per rules.

Considering the facts of the case and keeping in view the

submissions,  present  application  is  dismissed  as  withdrawn.



However,  liberty  is  given  to  the  applicant  to  file  fresh

application, as per rules before appropriate forum.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.06.2021



CC No.4161/2017
Naresh Kumar Vs. Jogender Mann.

22.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the accused Jogender Mann

Heard. Perused. 

File  taken  up  on  an  intimation  from  concerned  Jail

Superintendent for non-surrender of UTP Jogender Mann after

expiry of interim bail in the present case.

Perusal of record reveals that present case is pertaining

to  the  dishonour  of  cheque  and  has  been  amicable  settled

between  the  parties.  In  pursuance  of  the  settlement,  the

accused has already made part payment to the complainant. In

view thereof, the accused was admitted to interim bail and the

said interim bail was extended from time to time. Similarly vide

order  dated  05.04.2021,  considering  the  earlier  payments

made by the accused to the complainant, the said interim bail

was extended till date of hearing i.e. 12.05.21. However, due to

pandemic  scenerio  all  the  matters  pertaining  to  the  date

12.05.2021 were adjourned enbloc to 20.07.21.



It  is  submitted  by  Ld.  Counsel  for  the  accused  that

accused has also made further payment by way of installments

to  the  tune  of  Rs.20,000/-,  Rs.15,000/-  and  Rs.10,000/-  on

three occassions after the date of  hearing of April  2021. Ld.

Counsel for  the accused has also filed of  the proof the said

payment  on  court  email.  Meaning  thereby,  the  accused has

made the total amount of Rs.45,000/- after the date of hearing

of April 2021.  

Considering the facts of the case and the keeping in view

the  submissions,  the  interim  bail  of  the  accused  Jogender

Mann is extended till next date of hearing i.e. 20.07.2021.

Concerned Jail Superintendent be intimated accordingly. 

Copy of  the order  be given to the Ld.  Counsel  for  the

accused. Copy of the order be also sent to the DLSA (North) as

well  as  concerned  Jail  Superintendent  for  intimation  and

record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.06.2021



STATE Vs. Amandeep Singh
FIR No.88/2021
U/s 420 IPC
PS Crime Branch

22.06.2021

 In the scenario of Covid-19 pandemic, matter is taken up
through Video Conferencing hearing in compliance of the directions of
Hon’ble High Court of Delhi and direction of Ld. District and Sessions
Judge, North District, Rohini Courts, Delhi. 

Present: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
  IO ASI Sanjay Kumar through VC. 

   Heard. Perused.

 This  is  an application for  issuance of  NBWs against  the

accused, namely, Amandeep Singh.

 Perusal  of record reveals  that  the allegations against the

accused / applicant are of cheating and causing wrongful  loss to the

victim in a very technical manner. It is pertinent to mention here that the

anticipatory bail application of the accused has already been dismissed

by  the  Ld.  Sessions  Court,  Rohini,  Delhi.  Moreso,  the  accused  is

deliberately absconding or concealing himself from the process of law. 

 Considering  the  facts  and  circumstances  of  the  present

case  as  well  as  keeping  the  aspects  of  technical  surveillance  and

incriminating evidences which indicates the active involvement of  the

accused  in  the  present  case,  I  am  of  the  opinion  that  the  present

application deserves to  be allowed.  Hence,  issue NBWs against  the

accused Amandeep Singh, returnable for 23.07.2021 as per rules. 

 Copy  of  the  order  be  sent  to  Investigation  Officer  (IO)

through electronic mode as per rules. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          22.06.2021


